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--; o Act No. XV of 1949
‘1 ‘ ’ [PASSED By THE Domnton LLG[SLA&URE;

(Reo@zved the assent of the GOvemm General on the 1st April; 1949.)
o An Act further to amend the Code of Criminal Procedure, 1898.

4 HERLAS it"is expedient further to amend th(, Cade of Cummdl medme,
1898 (V of 1898); for the pmposes helemafte1 appoaun

113 15, hereby enacted 25 follows:—
-1, i8hort title.—This Act may be called the. Code of Criminal Procedure
(be(..ond Aniendment) Act, 1949. '

.2:.Amendment of section 503, Act W of 1898. ——In section 508 of the Code
ot “Criminal Procedure, 1898 (h(,relnalber referred to as the said Code),—

(1) for sub-sections (8) and (24), the following sub-sections shall be
substituted, namely:— .

)

_ “(2) When the witness resides in- a tribal area, the commission
.- . may be issued to the officer exercising the powers of a District Magis-
trate in, or in relation to, such area.

-

(’2A) When the witness resides in an AccedmJ State, or in any ares
\dn, or in relation to, which the Central Government has extra pro-
vincial jurisdiction within the meaning of the Extra-Provincial Juris-
., diction Act, 1947 (XLVII of 1947), the commission may be issued to
such Court in the State or area as may be specified by the Central
Government by natification in the official Gazette as a Court to which
commissions may be issued under this sub- section, within the local.
limits of whose jurisdiction the witness resides. -

(2B) When the witness resides in the United ngdom or in any

. British possession outside India or in the Union of DBurma, the

- commission may be issued to such Court or Judge having a,uthoriby
' " in this behalf in- that ceuntry as may be specified by the Central
Government by notification in the official Gazette.””;

() for sub-section (4) t,he following sub-section shall be subsbitubed,r
‘namely:— : P

“(4) Where bhe commission is issued to an officer exercising -the

powers of a District Magistrate in a tribal area under sub-section (2),’

- he may, in lieu of proceeding in the manner laid down in sub-section

(3), delegate his powers and duties under the commission to any

officer ' subordinate to him whose powers are not less fha,n waose of &
Magistrate of the first class in the Provinces of India.’

~ 8. Amendment of section 505, Act V of 1898.—In section 505 of the said
Code,— -

. . (1) in. sub-section (1), for the words, brapkets, letter and figures ‘“and,
: except in a case t0 which clause (b) of sub-section (4} of section 508
applies, the Magistrate’’ the words ‘‘and the Magistrate’™ shall be substi-

tuted; and the sentence begmmng with the words “In a case o which"

and ending with the words “‘Iorwards the commission for e\ecutlon ** ghall
be omibted'

(#) in sub-section (2), for the words, brackets, letter and figures
""except in a case to which clause (b) of sub-section (4) of section 503
.appliesl Pefp__pe §1{ch ‘c’;ﬁicer” the word ‘‘officer’’ shall be substituted.
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4. Amendment of section’ 507, Act V of 1898.—In sub-section (I) of section
507 of the said Code, the words, brackets, lefter and figures “‘or, in & case to
which clause (b) of sub-section (#) of seclion 503 applies, has been again

received by the officer by whoem 1t was forwarded to thé State Court"'shall be
dmttted

. B. Amendment of section BO0SA, Act. V of 1898.——«111 section 508A of the’
‘said Code, for the words ° ‘by a Magistrate or Court in Burma under the law id -

- §orce in Burma’'’ the words ‘‘by any Court or Judge hEvmg authority in- this

bebalf in the United Kingdom or in any British possession outside India o

-in the Union of Burmsa under the law in force in that country’’ 'sh&ﬂ "be'
ubstltuted

* 8. R&peal of Ordinance XXXIT ot 1948. —-The Code of Crlmmal Procedirs

(Amendmenh) Ordinance, 1948 (‘(XXII of 1948), is hereby repealed
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